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. MA.200/99 in 0A.176/92

(~UIN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

AT HYDERABAD

dt.14-6-1999

Between

G.- Srinivasulu | ; Applicant

and

1. The Chief of the Naval Staff
Naval Headquarters, New Delhi

2, Flag Officer

Commanding in chief

Zastarn Navel Cemmand ,
Visakhapatnam : Respendents

P.B. Vijayakumar

Ceunsel feor the applicant
' Advecate

B. Narasimha Sharma
Sr. CG5C

La]

Counsel feor the respendents

Coeram

_ Hen. Mr. Justice D.H. Nasir, Vice Chairman

Hon. Mr._ﬁ.H. Rajéndra Prasad, Member (Admn)
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MA.200/99 in OA.176/92 dt.14-6~99

Order

(per Hen. Mr. H. Rajendra Frasadr.Member{Admn.) )

Heard Sri.P.ﬁ. Vijayakumar, learned ceunsel for the
Miscellaneeu® Applicant and Sri B. Narasimha Sharma, learned
Senjer Standing ceunsel for the respendents.

1. in 0A.176/92 the respendents were directed te regularise
the sarvices of tﬁc applicant frem the date eﬁ#hich he was
initially:appainted a8 Civilian Educatien Instructer. In
the epening para of the judgement the Tribunal recerded
clearly the view that the applicant had jeined in the said
pest en 22-1-1969, Censeguent en this erder of the Tribunal,
Headquarters East%rn‘maval Cemmand {Respendent-2) passed

the necessary feligw-up erder en 10-8-1995, te which was
enclosed a statement shewing the service ef the applicant in
celumns 4 and 5 in&icating the dates of initial app@intment
and of regularisatien ;s 22-1-1969. It weuld appear that
the Naval Deckyard was unable te regularise his services
frem the date determined by this Tribunal, and the 2Znd
Respendent did se enly frem 5-1-1970. It is stated that
this latter date is the date of the applicant’'s reengage-
ment, It weuld a?so seem that between 21-1-1969 and
5=1=1970 th=re ma& have been a gap (break) of mere than 10
days in-ene spell, whereas it seems that a condenation ef
any break ef m@re‘than 10 days i8 net within the competencs
of the CEO of the Deckyard. The matter has, thersfore,

been referred tm-Respwndent-2 again fer appropriate éctien.
2. All that is required to be done in this‘case is fer

Resp@ndentéz-t@ erder condenation of break(s}, if any, in
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the applicant's service between 22-1-1969 and 5-1-1970C.

This needs te be done urgently since a clear directien

exists in this case from this Tribunal and alse because

the same has T2®% already been appreved by Reéspendent-l

and acted upen, te a large extent, by Respendent~2 as well,

3. it is, therefare, directed that a de&¢isien te issue

: Yaken and aciien
necessary cendénatien is completed by Respendent-2 within
.S

30 days frem teday.:

3. Thus the MA [is dispesed ef.
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(H, Raje @ Prasad) _ ( B.H¥. Nasir )

Member-{Admn,) Vice Chairman

Dated : June 14, 99 ﬁm
| “theee

Dictated in Open Ceurt
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